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MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 5th February, 2010 

G.S.R. 61(E).—In exercise of the powers conferred 
by Sections 6 and 25 of the Environment (Protection) Act, 
1986 (29 of 1986), the Central Government hereby makes 
the following rules further to amend the Environment 
(Protection) Rules, 1986, namely :— 

1. (1) These rules may be called the Environment 
(Protection) (Second Amendment) Rules, 2010, 

(2) They shall come into force on the date of their 
publication in the Official Gazette. 

2. Inthe Environment (Protection) Rules, 1986, 

(a) in Schedule-1, after serial number 103 and entrics 
relating thereto, the following serial number and entrics 
shall be inserted, namely :—- 

SI” " Industry Parameter Standard 
No. N 3 

(o) @ [©)] @ 

“104  Plaster of A. Stack Emission Standards 
Paris Production Capacity upto 30 
Industry tonnes per day (tpd) 

Source Limiting 

concentration 
inmg/Nm3 

Particulate Crusher 500 
matter  Caleiner 500 

Furnace 

Grinder 150 

" Production cap: 
Particufate 
matter  Calciner 

Furnace/ 150 
Grinder 

Notes :— 

L. The units having production 

capacity up to 30 tpd shali 

channelise their emission through 

a stack or chimney of height at 
feast ten mctres above ground 

level or three metres above the 1op 
of shed or building of the industry, 
whichever is more. 

2.The units having production 
capacity above 30 tpd shall 

channelise their emission through 

a stack or chimney of height at 

least thirty metres above ground 
level or thice metres above the top 
of shed or building whichever is 

more. 

B. Fugitive Emission Standards 

(ug/n3) 

Particulate matter 2,000 

Note:—Fugitive emission shall 

be monitored at a distance of 
10+ Imetres from the source, 

irrespective  of production 
capacity.”, 
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(b) in Schedule VI, General Emission Standards — Note.—The principal rules were published in the Gazette 
Part D, IIT. Load/Mass based Standards, after serial number of India vide number 8.0. 844(E), 19th November, 
8 relating to “Glass Industry” and entries relating thereto, 1986; and subsequently amended vide $.0. 433(E), 
the following serial number and entries shall be inserted, dated 18th April, 1987; S.0. 64(E), dated the 
namely - 18th January, 1988 and recently amended vide 
(U] @ [€) @ G.S.R.97(E), dated the 18th February, 2009; G S.R. 
“9 Plaster of Production  Quantum Jimit 149(E), dated the 4th March, 2009; G.S.R. 512(E), 

Paris capacity in/kg/tonne dated the 9th July, 2009: G.S.R. S43(E), dated the 
Industry (tonnes per— of finished 22ad July, 2009; G.S.R. 595(E), dated the 

Pmc‘:"l;)e =i 33’""";3 21st August, 2009: G.S.R. 794(E), dated the 
matter above 30 157, 4th November, 2009; G.S.R. 826(E), dated the 

[F-No.Q-T301747/2008-CPW] - 16th November, 2009; and G.S.R. [ (E), dated the 
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